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AppIicant by shri Gopi Chourasia.

~ Respondents by. shri p. Shankaran.

In this case the direction given by the
Tribunal on 29th . July, 2004 in oa No.
595/2004 has-been complied with by the
respondeénts. We £ind that: there is a delay
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n implementing the direction given by the

ribunal and for thab the respondents
have tendered uncenditional apolegy. Since
the directions given by the Tribunal have
been complied with this CCp has became
infructuous and is accordingly dismissed as
infructuous. The notices isSued are
discharged.’
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